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COUNCIL OF STATE DEBATES 
(OWICIAL REPORT 01' THE THIRD SESSIOR 01' THE THIRD 

conCIL OF STATE.) 

VOLUME 1-1932. 

COUNCIL OF STATE. 

Tl,ursday, 25th February, 1932. 

The Council met in the Council Chamber of the Council House in New 
Delhi at Eleven of the Clock, being the first day of the Third Session of the 
Third Council of State,. pursuant to section 63D (2) of the Government of 
India. Act. The Honourable the President (the Honourable Sir Henry 
Moncriefi' Smith, Kt., C.I.E.) was in the Chair. 

MEMBERS SWORN: 

The Honourable Captain Nawab Sir Muha.mmad Ahmad Said Khan of 
Chhita.ri, K.C.I.E., M.B.E. (Education, Hea.lth and Lands Member). 

The Honourable Mr. Patrick William Murphy (Bihar and Orissa: Nomi-
nated Official). ' 

The Honourable Mr. Albert Frederic Lucas Brayne, C.I.E. (Finance 
Secretary). 

The Honourable Mr. Thomas Guthrie .Russell (Chief Commissioner of 
Railways). 

DEATH OF SIR MUHAMMAD SHAFI. 

. THE HONOURABLE Sm BROJENDRA MITTER (Leader of the House) : 
Sir, I am sure I am voicing the sentiment of this House when I express our 
deep sense of loss at the sudden death of Sir Muhammad Shafl. He had heeD 
a valued Member of this House and the country has in his death lost one of 
the outstanding leaders of public opinion in India. At a time, Sir, when the 
future constitution· of India is engaging the attention of all serious minded 
~ple, his counsel would have been of the greatest value to India. and the 

.. Empire. Apart from his public services, Sir Muhammad ShaH was a great 
gentleman and a warm·hearted friend. Many of us, Sir, in this House feel a 

( 1 ) A. 
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[Sir Brojendra Mitter.] 
sense of pelsoualloss at his death. Our deepest sympathy goes out to Lady 
Shafi and the other members of his family and I hope, Sir, you will convey 
our condolences to them. 

THE HON()UBABUl SIR MANECKJI DADABH{)Y (Central Provinces: 
NomwVoted Non.-Ofticial): Sir, as one who for many years sat in t.h.i&.council 
and in the late Imperial Legislative Council with the deceased gentleman I 
would· like to aB80Ciate myself in the trib1lfie of respect which the ~. fI!. 
the House has so gracefully paid to Sir Muhammad Shafi this morning. After 
a brilliant career at the Bar in his own province he rose to eminence and joined 
the Supreme Legislative Co~ the Minto-Morley reformed Council, in 1910 
for the first time. Mter that Sir Muhammad Shafi was a conspicuous and 
respected Member both of tile late Imperial Legislative Council and of the 
Council of State from 1915 to 1925, first as an Additional Member of the Imperial 
Legislative Council and then in the capacity of a Member of the Executift 
C:ouncil of the Government of India. During. the time that he was an Addi-
tlOnal Member of the Council he was known for his thorough good common. 
sense and his conscientious advocacy of many important questions and problems 
which came up from time to time before this COuncil. He also made himself 
most conspicuous by the great popularity which he achieved during his term 
of office in this Council. In him, I am not using the language of exaggeration, 
when I say that the country has lost one of its most capable and trusted sons 
and. the Government a trustworthy, relia.ble and sound adviser. During the 
time he held office as a Member of the Executive Council he discharged his 
duties in a manner which not only gave satisfaction to the Government but 
also to the non-official Members of this Council. His term of office was conspie-
uous in the establishment, when he was Education Member, of five Universities 
in this country and his name will always remain identified as· the founder of 
those Universities and an ardent and enthusiastic supporter of education. 
He was a dutiful son, an affectionate parent, a friendly neighbour, and a true 
friend, and we all respected and admired him. I therefore associate myself 
wholeheartedly in the tribute of respect which has fallen from the Leader of 
this House, and we trust that you, Sir, will convey the sorrowful message of 
sympathy and condolence of this Council to his good. wife and his talented 
daughter. 

THE HONOURABLE SARDAB CHARANJIT SINGH (Punjab: Nominated 
. Non-Official): Sir, I beg to aBBOciate myself with the tribute which has been 
paid to the memory of the late 'Sir Muhammad Bhafi.. Sir ~ub:ammad'8 was 
an outstanding personality in the public life of India and his sad an~ s~dden 
death has created a gap which it will be difficult to fill. He was a very Intimate 
friend of mine ; ill faot, he wa.s like a. brother to me, a.od. I feel his death as a 
personal loss. .. , 

THlil HONOURABLE MR. G., S. KHAPARD]!l (BerarRepresentative): I 
found the late Sir Muhammad Sh&fi. in the Imperial Legislative Council when 
I first came there in 1916 and since then our relations were very friendly.H~ 
being a younger man I thought he would have t:o speak ab0:ut me and I would 
go first, but as it has happened, fate has determmed othel'WlBe, and I have got 
to speak about him.now. I am very sorry that he has gone away. He was 
a very useful Member and I &pee with everything that has fallen from my 
Honourable friend Sir Maneokji Daiabhoy. I wish to beaseoO~ with thia 
R&solution. .. 
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TIm HONOURABLE THE PRESIDENT: I desire toO to a.ssoeiate myself 
. with what has been said by Honourable Members, because J like those Members 
who have spoken, I too was in close contact with Sir Muhammad Shaft for 
many years. Sir Maneckji Dadabhoy referred to the date 1915 and Mr. 
Khaparde to 1916. In those days I was a880ciated with the old Legislative 
Council. Later, Sir Muhammad Shaft first took his seat in this Council at the 
beginning of 1921 and in the same year he became Leader of this House and 
during the remainder of his term of office as a Member of the Governor General's 
Executive Council he was the Leader of this House. I shall accede to the 
request put to me and make it my busine88 to convey to Lady Shafi and the 
bereaved members of his family an expression of our sympa.thy and SOrTOW. 

QUESTIONS AND ANSWERS. 

CoNTROL OF THE MADRAS Frsunms DEP ABTMENT. 

1. TBlII HONOURABLE ME. JAGADISH CHANDRA BANERJEE: 
Will Government be ple88ed to state if the Zoological Survey, Government of 
India, exercised any control over the Madras Fisheries Department' 

THE HONOURABLE CAPTAIN NAWAB Sm MUHAMMAD AHMAD SAID 
KHAN: No. 

RAILWAY CLEARING HOUSE AT DELm. 

2. THlIl HONOURABLE MR. JAGADISH CHANDRA BANERJEE: (1) 
Will Government be pleased to make a statement regarding the Railwa.y 
<nearing House at Delhi ~ 

. (2) Will Government be pleased to lay a statement on the table regarding 
the cost of the Railway Clearing House giving the list of officers with their 
salaries , 

(3) Is it a fact that the establishmen~ of this office at Delhi has led to aJt 
increase in the work of the different Railway Administrations in India , 

(4) Will Government sta.te when this Clearing House was estab-
lished 1 

(5) Will Government state the advantages that have reaulted from the 
establishment of this Department! 

THE HONOURABLE MR. T. G. RUSSELL: (1), (2) and (5). The Honour. 
able Member is referred to the Memorandum on the Railway Clearing Accountl' 
Office prepared in 1931 by Mr. Sundaram, then Director, a copy of which.w 
available in the Library of the House. The ~cers at present employed m 
the Railway Clearing Accounts Office are :-

(i) One Director, pay &.2,350. 
(ii) One Deputy Director, pay Rs. 1,500. 

(iii) Two Accounts Officers, pay Rs. 1,350 each. 
{iv) Two Assistant Accounts Officers, pay Rs. 710 and 640 . 
.fv) One Cash and Pay Officer, pay Rs. 425. 
(vi) One Ty. Assistant Accounts Ofticer, pay Rs. 605. 

(3) No. 
'. '(') On 18th December, 1926, as a temporuy meaeure aDd penD&DeIltly 

bm lat April, 1929. 
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'RJIOBUl'nIBNT TO 'l.'BlD SUl'BBIOR SBRVICES ON STATB AND CoJll'ANY-)UNAGBD 

RAILWAYS 011' YOUNG INDIANS WHO HAVE RBOEIVED TR.uNING IN RAIL-

WAY TRAlI'FIC IN ENGLAND. 

3. THB HONOURABLE MR. JAGADISH CHANDRA BANERJEE: Ca) 
Will Government be pleased to state how many Indian young men with Rail. 
way Traffic training in England have been provided for by the State and the 
Company-managed Railways in the superior services since 1923! 

(6) Will Government be pleased to state how many Indian young men 
have been taken in through the competitive expnination system in different. 
. Railways in India since the introduction of competition ~ 

(c) Will Government be pleased to state whether the Railway Board keep 
or maintain a panel of the candidates for superior services who have received 
training in Railway Traffic in England ~ H so, what is the present number 
?f the candidates in that panel 1 Since when has the panel been maintained ! 

(d) Is it a practice of the Railway Board to forward names of suitable 
candidates with British training from this panel to different Railways especially 
to Company-managed ones recommending for appointments 1 How ma·ny 
of such candidates have been provided for up till now! 

(e) Is it a fact that one Mr. R. C. Gupta, M.A. (Econ.) (CaL), Grad-Inst 
Transport (London), who availed himself of traffic training in England in 1923-24 
through the recommendation of the then High Commissioner for India in 
London, has not yet been provided for in Railways in India although he 
a.pproached the authorities several times t 

(f) Is it a fact that he was granted an interview with the Railway Board 
Committee in Simla. in 1925-26 in connexion with an appointmeut in the 
superior serv ices 1 

(g) Will Government be pleased to state what was the result of the inter· 
view 1 

(ll) Is it a fact that non-Asiatics having no previous training in Railway 
Traffic in England or elsewhere are recruited directly in England by the India 
Office and sent to India ~ 

(i) What are the regulations for reoruitment in India for the superior 
services in Railways ¥ . 

(j) Will Government be pleased to state how many Indians and non· 
Asiaacs have been recruited under rule 5 of the .. Regulations for Recruit. 
ment for the Transportation (Traffic) and Commercial Department of the 
Superior Revenue Establishment of State Railways" up till now, since the 
introduction of the competitive examination ¥ 

(~) Will Government be pleased to state since when the post of " Sporta 
Officer" under the Railway Board was created and what is the annual expendi-
ture incurred under the head " Sports" including the pay of the officer and his 
staff 1 

(l) Do the Company-managed Railways oontribute any sum. towards 
the upkeep of this officer and his staff! H so, how m.uch , 

(m) Will Government be pleased to state what authority the Railway 
~ard exercises over the Company-man~ lines in ~tters of .their 
reCruitment of· oilicers, since the policy of Indianisa.tion has. been adopf.e\l 
by Government' •... : ~ " ". ~- ;::: 
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. . ' (-n). WiD iGo'vemmentbe ple88ed to . state which of the Ra.iJ.wa.YS hi India, 
both under State and Company-management, have adopted the "Control 
:System .. prevailing in British Railways 1 What is the present scale of pay 
of a Divisional, District and Assistant Controller 1 How many Indians, 
Anglo-Indians and Europeans are serving as Divisional Controller, District 
Controller and Assistant Controller both in State and Company-managed Rail-
ways , 

THE HONOUBABLE MR. T. G. RUSSELL: (/I) None on the State-managed 
Railways. Government have no information in respect of Company-managed 
~ways as recruitment is made by them without reference to Government .. 

(b) Thirty-two persons have been recruited for the Superior Transporta-
tion (Traffic) and Commercial Departments of the State-managed Railways 
through the Public Servioe Commission on the results of the competitive exami· 
nations. 

(e) The reply is in the negative. The system of maintaining a register 
of oandidates who received training in England was discontinued in 1926 when 
recruitment through the Public Service Commission commenced. 

(d) The names of candidates who qualify at the competitive examinations 
held by the Public Service Commission but are not sel~ted for appointment 
on the State-managed Railways for want of vacancies are circulated to Com-
pany-managed Railways. 

(e), (/) and (g). Mr. R. C. Gupta was interviewed by the Board along with 
other candidates in 1925 but was not seleoted to appear at the competitive 
examination. His name as well as the names of other candidates with English 
training were circulated to the Company-managed Railways. 

(h) The qualifications required of candidates recruited in the United 
Kingdom for the Superior Transportation (Traffic) and Commercial Depart-
ments of State Railways are: 

(a) an Engineering or Science degree of any teaching University in the 
United Kingdom granted after not less than three years' study 
in that University or a technical diploma or certificate recognised 
by the Secretary of State. The degree, diploma or certificate 
held should include among the subjects taken one or more of 
the following : 

I. Applied Mathematics. 
2. Physics with Statics and Dynamics. 
3. Mechanics (including strength of materials and theory of strac-

tures). 
4. Prime Movers or 

(b) not less than two yea.rs' practical training, &8 pupil or apprentioe, 
in the Traffic Department of a British or Colonial Railway, 
following a sound general education, whioh must have included 
an element of scientific or engineering study. 

(i) Copies of the Regulations for recruitment in India ~or the superior 
.Iervices on the State-managed Railways are in the Library. 

(j) Only two have been recruited-one Hindu with special establishment 
Gperlence and the other a Muslim with similar experience in labour questions. 
They were both in Government service at the time of their appointment to 
the Superior Transportation (Traffic) and Commercial Departments. 
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(I) The peG of Sports 0Bicer which wall createdin May, 1928 has heeD 
helcl in abeyance from 16th May, 1931, as a measure of economy. Infonn&tian 
as to the amount of expenditure incurred in 1930-31 will be obtained a.nd 
supplied to the Honourable Member. 

(l) No contributions were made by Company-managed Railways. 

(m) Government exercise no control over the recruitment of individuals 
but take steps to see that the policy of advancing Indian recruitment up to 
75 per cent. of the total vacancies is followed by Company-managed RailwaYs,-
Paragraph 76 of Volume I of the Report by the Railway Board on Indiail 
Railways for 1930-31 shows the steps taken in the direction of Indianising 
the superior services on these Railways. 

(n) A modified form of the train control system as operating on ra,ilwaY' 
in England has been adopted on certain sections of practically all p~ci~ 
railways in India: the exceptions being the Assam Bengal and Rohilkund 
and Kumaon Railways. I have called for certain information in regard to 
the second part of the Honourable Member's question and will communicate 
with him when it is received, but as regards tM third Government regret 
that they are not prepared to supply figures of communal representation regard-
ing individua.l offices or classes of establishments. 

THE HONOURABLE MR. ABU ABDULLAH SYED HUSSAIN IMAM: 
May I request the Honourable Member to lay the answer on the table of the 
House, so that the House may have an opportunity to ask supplementary 
questions. In the answer he has just delivered he has said that he would 
communicate the answer to the Member. I would like to have a ruling on 
the point. 

THE HONOURABLE THE PRESIDENT: My attention has already been 
drawn to this point in regard to certain remarks made in anotlJer place a few 
days ago. I am giving the matter my consideration and I will let the Honour-
able Member have an answer to the que stion he has raised shortly. 

PROVISION OF FIRST Am BOXES IN TRAINS CARRYING PASSENGERS. 

4. THlI: HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
Ci) Will Government be pleased to state if all Mail trains, Express and through 
Passenger trains in the State and the Company·managed Railways are provided 
with first aid ambulance baskets fitted up and supplied by the Chief Medical 
Officers of the respective Railways 1 

Cii) H the answer is in the affirmative in the cases of the State Railways 
and negative in the cases of the Company-managed Railways, will Governmen_ 
be pleased to state why the Company-ma.naged. Ra.i1ways have not provided 
such trains with the first aid ambulance baskets 1 

THlI: HONOURABLE MR. T. G. RUSSELL: I am sending the Honourable 
Member a statement giving the information Government received in 1930 
from the State-managed and principal Company-managed Railways showing 
what they had done, or, were doing, to provide first aid boxes in tra.ms carrying 
passengers. He will see from it that Company-managed railways have llO\ 
been remiss in this matter. 
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lbTootJ1I,AG:aJl£NT GWD BY JRAn: "NJ) CoJIPANY.JUNAGED IUn.WAYS 1'0. 
TKB BUlTlfDiG STUll', BTO., '1'0 1'A.88 EXnfOlATIONS IN FmsT AlD. I' -5. TIll!: HONOURABLE MR. JAGADISH CH...-\NDRA. BANERJEE: Will 

Government be pleased to state how many of the State and the Company. 
ma.na.ged Railways give encouragement to the running staff a.s well as station 
ma.sters and the clerical staff to pass examinations in First Aid a.s held by the 
St. John Ambulance Association! 

THE HONOUBABLB MR. T. G. RUSSELL: Normally all CIa.ss I Railways, 
both State and Company.managed, give encouragement to the running staff 
(among other categories of staff) by bonuses or allowances to p&8B examinations 
in First Aid a-8 held by the St. John Ambulance Association, but owing to 
the present financial stringency, the gran € of some of theSe bonuses 01 allowances 
has been temporarily held in abeyance: 

INSTALLATION OF RADIO ApPLIANCES AT IMPORTANT STATIONS BY THREB 
RAILWAY ADMINI8TRA.TIONS. 

6. THE HONOUBABLE MR. JAGADISH CHANDRA BANERJEE: Will 
Government be pleased to state in how many Ra.ilways in India radio &ppli&ncea 
have been installed and with what object in view' 

THE HONOURABLE MR. T. G. RUSSELL: Three Railwayi Administra.-
tions are installing radio appliances at important 8tations to provide telegra.-
phic communication in the event of serious interruption of the ordinary tele-
graph lines. 

ACCIDENTS AT LEVEL CRoSSINGS. 
7. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: (1) 

Will Government be pleased to state the number of level crossing disasters 
and accidents with casualties that took place on Indian Railways, both in Sta.te 
and Company-managed lines during the last five years, '.e., from 1927-31 1 

(2; Will Government be pleased to state if all the level crossings are 
interlocked with the signals! If not, why not! 

(3) Will Government be pleased to state whether the system of interlockiDg 
is now universal on Indian Railways t . 

(4) Will Government be pleased to state whether the Halsha disa.ster 
that took place in 1925 between Goalundo and Sealdah was ma.inIy due to the 
Jack of interlocking of the siding signals and discs or " crosa·over" roads with 
the main line signals' If so, have the authorities taken steps to interlock 
those safety apparatus since the disa.ster' H not, why not , 

THE HONOURABLE MR. T. G. RUSSELL: (1) I Jay on the table & state· 
ment giving the information for the last ~ur years. Previously sta.tilltics 
of accidents at level crossings were not compiled separately. 

(2) No. In the majority of instances level crossings are at such a diB. 
tance from signals that interlocking, if practicable at all, could only be made 
at a prohibitive cost. 

(3) No. A number of less important lines are not interlocked. 
(4) The accident was due to the engine of a train standing in the yard at 

Rals& fouling the line on which the ma.i1 train involved in the accident. wu 
to be received, after all signals had been lowered for the ma.i1 train to l'UIl 
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through the station. Interlocking of the nature referred to by the Honouta.ble 
Member could not have prevented the engine of the train standing in Halsa 
Yard from fouling the line on which the mail train was to run through, but 
mechanical devices have been provided to isolate the line on which trains run 
through the station from the danger of any rolling stock getting on to it from 
another line, after signals have been lowered. 

Statement Bhowing number Of level croBBing disaster8 and accidents. 
1927-28. 1928"29. 1929-30. 1930-31. 

Number of accidente 136 120 125 104 
Casualties, number of persons killed . 19 27. 34 24 
Casualties, number of persons injured 55 53 49 39 

RAILWAY CLEARING HOUSE AT DELHI. 

8. Tm: HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
(1) Will Government be pleased to state what the utility of the Railway Clearing 
House at Delhi is 1 With what object was it established and when Y How 
was the work of the Clearing House carried on before the establishment 
()f this Clearing House Y 

(2) Will Government be pleased to state whether the Railway Clearing 
House at Delhi is run on the lines of the British Railway Clearing House in 
London 1 

(3) Is it a fact that the establishment of the Railway Clearing House has 
led to the overlapping of work of different Railways in India 1 

(4) Will Government be pleased to state if the Railway Retrenchment 
'Committee have enquired anything about the working expenses of the 
Clearing House at Delhi and if they have made any recoDUllendation for 
effecting any appreciable economy 1 

(5) Will Government be pleased to state if they have recruited any officer 
for this Clearing House who has had previous experience and training in the 
work of the Clearing House Y 

THE HONOUBABLBMR. T. G. RUSSELL: (1), (2) and (4). The Honour-
able Member is referred to paragraphs 1-10 and 14 of the Memorandum on 
the Railway Clearing Accounts Office prepared in 1931 by Mr. Sundaram, the 
then Director, and paragraphs 82-89 of the Report of the Railway Retrench-
ment Sub· Committee which give the required information. Copies of these 
are available in the Library of the House. 

(3) No. 
(5) If I am correct in understanding the Honourable Member to refer 

to recruitment of officers with experience of the British Railways or other 
foreign clearing houses, the answer is in the negative. 

SEPARATION OF AUDIT AND AOOOUNTS ON RAILWAYS. 

9. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
(I) Will Government be pleased to State whether the Railway Retrenchment 
Committee have made any recomInendations on the separation of Audit and 
A~unt. in Railways in India ! 
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(2) Will Government be· pleased to state which parts of the 1'eoommend. 
ations of the Ra.ilwa.y Retrenchment Committee on the separation of Audit 
and Accounts in Railways have up till now been given effect to , 

(3) Is it a fact that unqualified (non-passed) Accountants are still working 
in the Accounts side of the East Indian Railway 1 H so, will Government be 
pleased to state whether it is the desire of Government to replace them by 
qualified (passed) Accountants as soon as practicable? 

. (4) (a) Will Government be pleased to make a statement as to the 
nature of the present alTangement of separate Audit and Accounts system 
that now prevails in all the Railways in India? (b) Will the present 
arrangement of separate Audit and Accounts system continue in the East 
Indian Railway 1 (c) H so, how long ! 

(5) Is it a fact that some unqualified (non-passed) Accountants have been 
made perma.nent in the Accounts Department of the East Indian Railway 
while there are a large number of qualified ~passed) men in the Waiting List 
on the Audit side of that Railway! H so, will Government be pleased to state 
whether the cases of those qualified (passed) men of the Audit side were 
ever considered while confirming the unqualified men in the Accounts side! 

(6) Is it a fact that owing to the retrenchment policy, a considerable 
number of qualified (passed) Accountants of the Audit side of the East Indian 
Railway as well as of other State Railways have been discharged from service , 
If so, will Government be pleased to state the exact number of such men' 

(7) (a) Will Government be pleased to state how the Accountants in the 
Audit a,nd the Accounts Departments of the State Railways are recruited t 
(b) Do Government keep !Io general list o! the passed Accountants from which 
theycllon draw the necessary supply of men for each department 1 (c) Do 
Governmo:lnt hold any departmental examination for recruiting men in the 
Audit and the Accounts side of the State Railways 1 H so, do Government 
hold any special examination in Accounts for this purpose! (d) Are the 
Accountants in the Audit and the Accounts Departments of the State Railways 
generally taken in from among the successful candidates who sit for the 
Departmental Examination ! 

THE HONOURABy.E MR. T. G. RUSSELL: (1) Yes. 
(2) I would refer the Honourable Member to the memorandum showing 

the action taken by the Railway Board on the recommendations of the Rail-
way Retrenchment, Sub-Committee which is being circulated with the Budget 
papers. 

(3) Accountants working on the Aocounts side of the East Indian Railway 
are eligible, under rules for the posts of Accountants, even though they ma.y not 
have passed examinations. The question of replacing them does not, there-
fore, arise. 

(4) (a) I would refer the Honourable Member to the Resolution of the 
Assembly in September, 1925, approving the separation of Accounts from 
Audit on the East Indian Railway. 

(b) and (c). The present arrangements are permanent 
(5) A certain number of vacancies in the Accounts Department are 

reserved for Accountants of the Audit Department. Apa.rt from these vacan-
eies, members of the Audit Department ha.ve no claim f01" confirmation in the 
Aooounts Department, but some have been taken on permanently to the 
Accounts side. 
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- ~) I undent&ad from die Director of Railway Audit that no discharges 
of qualified auditol'll have been made on the Audit side so far. 

(7) (a) Both in the Audit and Accounts Departments reemitmtmt is 
partly direct and partly by promotion from subordinate ranks. 

(b) Each department maintains a separate list of its own. 
(e) and (d). The reply is in the affirmative. 

SELECTION OF DDu DuN AS THE LOOATION FORmE INDIAN SANDHURST~ 

10. THE HONOURABLE SABDAB SHm JAGANNATH MAHARAJ 
PANDIT: Will Government be plea.sed to sta.te: 

(a) What are the grounds for settling Debra. Dun a.s the location for 
the Indian Sandhurst , 

(b) What amount is required to be spent by Government on the-
erection of new buildings and the acquisition of land in Debra Dun ! 

(e) What is the value of all the military buildings and lands which are 
at present available in Debra Dun for the purposes of the proposed 
College 1 

(d) What is the value of military buildings and lands available in Saiara 
for the said purpose 1 

(e) What would it cost Government to alter the present building 
available in Satara in order to make them suitable for the purpose of a 
Military College 1 

(j) Is it a fact that the Military Department are compelled to purchase 
a large area of land in Debra Dun for proposed. Sandhurst College, and if sOp 
what is the amount 1 

(g) Is it possible to get from the Government of Bombay as much land 
as the Military Department require free of all charges in Satara 1 

(h) If the Military Department do not propose to utilise the buildingS 
and properties in Satara for the purpose of a Military College, what do they 
propose to do with these military buildings 1 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: (a) As I informed 
the Council, when speaking in September last on the Honourable M6mber's 
Resolution on this subject, a large number of places were considered as possible 
sites by the Indian Military College Committee and by my Military Council. 
The mt-rits of each of these places were careful1y examined, hut throughout 
the discuBBions there was a strong feeling in favour of Dehra Dun. The closing 
of the Railway Staff College at that place has now presEnted the military 
authorities with a fine site, and a number of extremely suitable buildings 
already in the possession of Government and this has finally decided Govern-
ment to establish the College at Dehra Dun. 

(b) 13 acres of additiona.lla.n.d will have to be acquired, and some neW' 
buildings will be necessary. Estimates for these latter have not yet been 
prepared. 

(e) The value of the buildings and land taken over from the railway 
authorities is estimated at about 20 lakhs. 

(d) The book va.lue of the military buildings at flatua is about 3 la.kha ; 
the market va.lue is probably much leBB. The va.lue of the land .ha.s not been 
estimated, but is probably not high. 
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" \ 
(~) .As the Hono1ll'&ble :Member is aware, I personally visited Satara, and 

inspected the buildings in existence there. After IL very careful examination 
of the question, we came to the conclusion that practically none of the build-
ings at Satara could be utilized for IL permanent Indian Sandhurst; 8"nd if 
the College were to be located there, we should have to have new buildings 
throughout. 

(f) Only 13 acres ILre required, in addition to the existing area, which is" 
156 acres. 

(g) No, Sir. The Government of India would, under the Land Transfer 
Rules which govern transfers of land between the Central and Local Govern-
ments, have to pay the Local Government the full value of any land tabn 
over from them. 

(1) We propose to sell the buildings in the open market, if they are not 
required by the Bombay Government. There is no use to which the military 
authorities could profitably put them. 

NU14BER OF POIJTIcAt OFFENDERS SENT TO GAOl.. IN EA.CH PROVINClI: FOR 
THE LAST TlIBEE YEARS, ETC. 

II. THE HONOUBAllLE SHAlXlI MUSHIR HOSAIN KIDW AI: 1. Will 
Governnient be pleased to state how many politiclLl offenders hlLve been 
sent to gaol in each province for the IlLst three years' How many of them 
were Muslims and how many of the femlLle Eex , 

2. Will" Government state how many political outrages with fatal results 
have -taken place in India during the last year and how many of these were in 
Bengal and in the North-West Frontier respectively' 

THE HONOURABLE MR. H. W. EMERSON: 1. There is no classification 
of prisoners as political offenders and I am not therefore able to supply the 
required information. I lay on the table a sta.tement giving figurt's of con. 
victions during the civil disobedience movement of 1930-31. 

2. During the 12 months ending 31st January, 1932, there were 13 terrorist 
outrages with fatal results of which 6 were in Bengal, and none in the North-
West Frontier Province. 

STA.TEMENT. 
Number oj per8on8 convicted in connection with the civil di80bedience movement 

oj 1930-31 up to the 28th FelA'uary, 1931. 

JIIadras • 
Bom~y 

Province. 

Bengal. • 
United Provinces 
Punjab. 
Burma. . 
Bihar and Orilllla 
Centr,,] Provinces 
A_m. . . . 
North·West Frontiel' Province 
Coorg • 
Delhi • 

Total 

No. of 
convietionll. 

4,314 
1l,222 
12,285 
H,378 
3,777 

Nil 
12,162 
4,093 
1,168 

927 
9 

1,173 

60,498 
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"OTAL EUOBT oil' GOLD FROM INDIA SIlfm: THE ABANDONMENT OF THlII GOLD 
STANDARD. . 

12. THE HONOUll.ABLE SHAIKH -MUSmR HOSAIN KIDW AI: Will 
Government state what has been the total export of gold from India since the 
abandonment of the gold standard and what is the normal annual export of 
gold 1 How much of the gold exported has gone to England and how much 
to other foreign countries , 

THE HONOURABLE MR. A. F. L. BRAYNE: The Honourable Member is 
~ferred to Part V of the Accounts relating to the Sea-borne Trade of British 
India and to the Indian Trade Journal. I may say that the total value of 
gold exported since the abandonment of the gold standard is over 49 crores. 
Figures for the last 30 years will be found in the Cont.roller of the Currency's 
·report. From ht October to 31st December last for which period only figure8 
are available, the distribution was as follows: 

United Kingdom 
Other countries 

24' 6 crores. 
10' 8 crores. 

Practically all the gold originally consigned from India to England has been 
re-exported. to other countries. 

TOTAL COST TO THE INDIAN TREASURY OF THE LEE CONCESSIONS. 
13. THE HONOURABLE SHAIKH MUSHIR HOSAIN KIDW AI: How 

much money have the Lee concessions cost the Indian Treasury in respect of 
pay, pensions and travelling expenses, including visits to Europe, of European 
officials 1 How much have they cost each of the provinces 1 How far have 
the recommendations of the Lee Commission as regards Indianisation of 
services been given effect to up to the present date in each province and in the 
Government of India 1 

THE HONOURABLE MR. A. F. L. BRAYNE: The total amount of money 
paid in 1930-31 as a result of the Lee Commission's recommendations amounts 
to about Rupees one crore for the civil services throughout India, Rs. 251a.khs 
for officers on State Railways and Rs. 24 la.khs for the passages of officers of 
the Indian Army .. Of the crore of civil expenditure, about Rs. 251a.khs are 
debitable to Central and Rs. 75 lakhs to Provincial eJltimates. The main 
items are :-

(1) Pay and remitta.nce concessions, estimated. as not exceeding Rs. 60 
lakhs for the civil services and Rs. 18 la.khs on the State Rail· 
ways. Of the 60 lakhs of civil expenditure, under 20 are debitable 
to Central estimates and the balance to Provincial. It is im. 
possible to compile figures giving the exact extra cost of th.e 
pay and remittance concessions because of the fact that most 
officers eligible for sterling overseas pay granted in 1924 would 
otherwise have been eligible for the rupee overseas pay intro· 
duced for all the regular services in 1919-20. 

(2) Passage concessions cost for the civil services about Rs. 22 la.khs in 
1930-31 (ab'out 16 Provincial and 6 Central), on the State Rail· 
ways Rs. 8; le.khs ana in £he lJidia.Ji Army Rs·. 24 lakhs. These 
figures are dropping appreciably every year and will continue 

... ~ do 80 with further India.nisa.tion. 
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(3) Pensionary couCeelions. The raising of the maximum pension for 
the uncovenanted services by Rs. 1,000 annually is now estimated 
to cost Rs. 9 lakhs, of which about 3 are debitable to Central 
and 6 to Provincial estimates. 

(4) Minor concessions. The cost of (a) the exclusion of site value from 
the assessed rent of Government residences, (b) the limitation of 
houSe rents to 6 per cent. of the capita1 cost and (e) certain 
medica1 facilities granted to officers of non-Asiatic domicile is 
incapable of accurate assessment but cannot be very large. 
These rental concessions have now been extended to a11 officers 
of the Centra1 Government. The total cost of these minor 
concessions to Lee Commission officers may be est.imated at 
about 5 or 61a.khs. 

The total cost of the Lee concessions therefore does not exceed Rs.li 
crores annually; of which approximately haH is debitable to Provincial re-
venues. 

As regards:.the last part of the question I would refer the Honourable 
Member to the statement showing the progress of Indianisation in the superior 
civil services which is placed annually in the Library of the HC;lUse and contains 

• detailed figures in respect of all the superior services. 

NUMBER OF l PERSONS IN PRISON IN CONNECTION WITH THE KASHMIR 
AGITATION. 

14. THE HONOURABLE SHAIKH MUSHIR HOSAIN KIDW AI: How 
many persons are in Government prisons because of their having taken part in 
the Kashmir agitation 1 

Tim HONOURABLE MR. H. W. EMERSON: The number in jail on the 
20th February, 1932, was 1,203. 

NUKBEB OJ!' PERSONS RESIDENT ABROAD IN RBCBIl'T OJ!' PENSIONS AND COlt· 
PASSIONATE ALLOWANCES FROM INDIAN REVENUES. 

15. THE HONOURABLE Sm DAVID DEV ADOSS: Will Government 
. be pleased to state how many persons .who are in receipt of pensions and com-
passionate allow~ces from Indian·revenues are resident 

(a) in England, 
(b) in the Free State of Ireland, 
(e) in European countries other than those mentioned in (a) and (b), 
(d) in Australia , 

THE HONOURABLE MR. A. F. L. BRAYNE: The information has beeD 
caJled for and will be supplied to the Honoura.ble Member on receipt. 

PENSIONS.AND COMPASSIONATlil ALLoWANCES PAID nOH INDIAN REVENUES 
TO PERSONS NOT RESIDENT IN INDIA. 

16. THE HONOURABLE Sm DAVID DEVADOSS: 'Will Government be 
pleased to state what amount is paid as pensions and compassionate allowances 
from Indian revenues to persons not resident in India 1 

TIm HONQUBABLEMR. A. F. L. BRAYNE: The information has b~n 
called for a.nd will be supplied to the UODour~l~ Hem'l;leJ." po receipt. , j~ 
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17. THE HONOURABLE SIB DAVID D:mrADOSS: Will Government be 
pleased to state what was the quantity of (a) oil cake, (b) bones and bone 
manures that was exported from India in the years 1929, 1930, 1-931. 

THE HONOURABLE MB. J. C. B. DRAKE: The required information for 
the years 1929 and 1930 is contained in the Accounts relating to the Sea-borne 
Trade and Navigation of British India for the calendar year 1930, a copy of 
"Which is in the Library. A statement giving the information for the year 
1931 has also been placed in the Library. 

(JoNTBIBUTIONS BY THE IMPEBIAL COUNCIL CJP AGBIOUl.TURAL RESEABCH TO 
CEBTAIN FOREIGN INSTITUTIONS. 

18. TBlI HONOURABLE MR. ABU ABDULLAH SYED HUSSAIN 
IMAM (on behalf of the Honourable Rai Bahadur Lala Jagdish Prasad) : 
(a) Is it a fact that the Imperial Council of Agricultural Research has since 
its inception sanctioned a sum of Rs. 17,96,256 to be distributed. as grants to 
various bodies and institutions ! 

(b) Is it a fact that these grants include a number of sums to be contri-
buted to the following foreign agricultural institutions :-

Ra. 
(i) International Institute of Agriculture, Rome 70,000 

(ii) Imperial Mycological Institute, London 40,000 
(iii) International Veterinary Bureau, Paris 24,000 
(iv) The Imperial Agricultural Bureau, London 1,45,883 

(c) Will Government be pleased to state what advantage, if any, India. 
derives from contributions to the above institutions ~ 

THB HONOURABLE CAPTAIN NAWAB 8m MUHAMMAD AHMAD SAID 
KHAN: (a) Yes, up to 31st March, 1931, spread over a number of years. 

(b) YetJ, except that these grants are spread over a period of five to six 
years and that the rate of subscription to the International Institute of Agri-
ilulture, Rome, has been reduced from Rs. 14,000 to Rs. 8,533-5-4 per annum 
with effect from 1931-32, thus effecting a saving of about Rs. 15,000 over 
three years. 

(c) By contributing to these institutions India obtains information of 
the greatest value to her research workers in agriculture and its allied· sciences 
and secures the co-operation of research workers in other parts of the world 
who are enga.ged in dealing with similar problems. It is with the help of such 
institutions that the Imperial Council of Agricultural Research is enabled 
to discharge an important function assigned to it by the Royal Commission 
on Agriculture in India, i.e., to link agricultural (including veterinary) research 
in India with agrioultural research in other parts of the British Empire a.nd: in 
foreign countries . 

.Al>l"OINTMENT OF INDIANS AS AGENTS OF CLAss I RAlLWAYS. 

19. THE HONOUBABLB MB. ABU ABDULLAH SYEn HUSSAIN 
IMAM (on behalf of the Honourable. Rai Bahadur Lala Jagdish Prasad): 
(G) Is it a faCt thin 8eftn Agen1la of Clasa I Railways aie· ietiri!BgtJUs year , 
If 80, wiD. ~tldd.cmtkindl1·give'" ~, ' 
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~) Ua.-te nft Ageute betm appointed to sueOeed themt 
te) H so, hew ma.ny of the Bewly appointed AgeBts are lI\diad ~ 
(d) H some new appointments are yet to be made will Government be 

pleased to state if iii intends to appoint Indians to some of these posts! 

THE HONOURABLE MR. T. G. RUSSELl.: (a) The following six Agents 
.have proceeded. or are proceeding on leave preparatory to retirement during 
1932. Colonel Walton, Sir Ernest Jackson and Messrs. Pearce, Bum, Wathen 
.and Glascott. 

(6) and (e). Owy one of these ofiicers has already vaca.ted his post. It 
has been fined by a. European. 

(d) The clain1s of qualified Indians have been considered and in one Callie 
&'f'eI'DlD.ent propose to appoint all' Indian to offioiate in a short leave 
vacancy. 

J{1)'VING FREB OJ' C.oST OF Tiu.BPB:OllfE WIRES IN' OONNECTION WITK THE 

SRI KRISHNA LILA PROCEssION AT MlT1'TlU.. 

20. THE HO~LE MR. ABU ABDULLAH SYED HUSSAIN 
.IMAM (on behalf of the Honoura;ble Ra.i Bahadur Lala Jagdish Prasad): 
(a) Is it a fact that in connection with the Sri Krishna Lila procession at Mtittra 
(U. P.) the electric and telephone wires used to be cut off free of cost in past 
years ~ 

(6) Is it a fact that this time in November last the postal authorities 
refused. this privilege unless a sum of Rs. 40 was paid by the organiser& of the 
Sri Krishna Lila 1 . 

(e) Is it a fact that on the representation of the President of the local 
Hindu Sabha and others the District Magistrate of Muttra assured the 
organisers of the Sri Krishna Lila of his support for getting the sum refunded. ! 

(d) Is it a fact that both the Hindu and Muslim communities respectively 
of Muttra enjoyed till now the privilege of having the electric and telephone 
wires cut free of cost on the occasion of taking out their processions ! 

(e) Has the sum of Re. 40 been refunded by the postal authorities and do 
Government intend to let the public of Muttra enjoy in future this privilege 

. free of charge as heretofore 1 

THE HONOURABLE MB. J. A. SHILLIDY: (a) and (d). Government 
have no information as to electric wires other than telephone wires, to which 
my answt'r is confined. As far as these are concerned it used. to be the practice 
to move free of cost the wires when necessary to enable processions to pas, up 
to March, 1930. 

(6) Yes, under certain general orders which had been issued. 
(e) Government have no information. 
(e) No, but instruotions were issued in December, 1931, that pending the 

result of further investigations regarding the general question of moving lines 
~n the occasion of religious processions, no further recoveries for suoh measuree 
abould be made~ 
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AppOINTIID'T OJ' hOOJDI-TA..X hSPBOTOB-ACCOUliTABTSlN ~.AB AND ORISSA.. 

21. Tn HONOUlLABLE RAJA RAGHUNANDAN PRASAD SINGH: 
(a) Is it a fact. that an advertisement for 11 posts of Income-tax 
Inspector-Accountants appeared in the issue of the Bihar and Orissa 
Gazette of the 9th December last, in which the 12th December was fixed 
as the last date for receiving applications , 

(b) Is it a fact that several Accountantship passed B. A.'s with 
Mathematics as one of the subjects for their degree examination were 
rejected, while B. A.'s who had not passed in Accountantship were taken 
inY 

(e) b it a fact that amongst the candidates finally selected 
a large majority are domiciled Bengalees though there. was no dearth of 
fully quaJified natives of Bihar and Orissa amongst the candidates' 

(d) If the answem to (a), (b) and (e) be in the affirmative, what. 
action, if any, do Government propose to take , 

THE HONOURABLE MR. A. F. L. BRA YNE: The information is being 
obtained and will be furnished in due course. 

MESSAGES FROM HIS EXCELLENCY THE GOVERNOR GENERAL. 

THE HONOURABLE THE PRESIDENT: I ha.ve Messages for the Council 
from His Excellency the Governor General. The Mesllages are in the form 
of the following Orders :-

The first Order: 

PANEL OF ClumMEN • 
.. In pur811.ance oj the prOfJillio118 oj 8ub-Bection (2) 0/ 8ection 63A oJ the Gotlflmmeftf 

oj India Act, I, Freeman, Earl of WiUingdo", hereby notninate the JoUou·img Mt.tnber. of 
the Oouncil of .~tate to be on the Panel oJ Ohairmen of the .aid Oouncil oj State: 

In the fir., place, the Honourable Sir Philip Hen~ Broume; in the 8econd piau, the 
Honourable Rat Bahadur LBla Ram Saran Da. ; in the third place, the BonOft#'-
able Sardar Bahadur Shi'Ddev Smgll Uberoi; and laetly, the Honourable Mr. 
GaneahSrikriehna Khaparde. 

New DeZhi, } (Sd.) WILLINGDON, 

The 31" January, 1932. 

The second Order: 

RAILWAY BUDGET. 
"For the ptlrpoeu oj eub-eectian (1) of BeCtion 67A oj the GOfI(!f'fImef1t of Iftdia Act afttf 

ifl purlHUlnce oj rule 43 of the Indian LegialatMJe RukBond of Staflding OnIer 70 oj the Oouncil 
of State Standing Ordcr&, 1, Freeman, Earl of Willingdofl, hereby appoiftt Thureday, the 
25th Februa~.for the pruef1tatiofl to the OoufitiZ of State, aftd Saturday, the 27th February. 
lor the General DillcUBeiOfi in the Oouncil oJ State, of the statement of the eetimated aflflual" 
ezpenditure and retlenue of the Gof/emor Gefteial in Oouncil in f'8llped oj Railway •• 

New Delhi, ') 

TM 22M PebnuJry, 1982. j (Sd.) WILLINGDON, 
Viceroy and 60tremar Genef'IIL'" 
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The third Order: 
GENERAL BUDGET • 

.. For the p1lrp08e oj 8tlb.NCtion (1) oj 8ectiofr 61 A oJ the Got'emmeflt olIf!dia Act att!! 
ita p1lrlJtlanC'6 oj nile 4801 the 1ft dian Leg;"wtive Rvlt. and 01 Standing Order 10 01 tle CmmctZ 
oj State Standing Order8, 1, Freeman, Earl oj Wulingdoft • hercl,y appoi'l'lt },[o'l'lday, the 7th 
March,Jor the prutfttation to the CCHl'I1cil oj k<;tate, Qftd Friday, 'lie 11th March,Jor the Gef1eral 
Di8cu8Bion in the Council oj Sw.te, oj the .tatement oj the estimated annval ~pwditure MId 
revenue oj the G()f)emor General in Oouncil in reqlect oj .-ubjectl other than RailwaY8. 

N etD Delhi. 1 
TM 22114 Fe1Iruary. 1932. J 

The fourth Order: 

(Sd.) WILLINGDON. 
V ieerar and G()f}flrfIO'I' Gen.taZ.'· 

.. In p1lr8UCIfICfl oj the prooi8ilJtl8 oj 8Ilb.sectioft (8) oj 8eCtion 61 A 01 the f}()f}flmmefll 
oj India Act, 1 hereby direct thClt the hearh oj expenditure .pecified in tha' 8tlb·.ectioft .haU 
b. open to discul.Wti by ~ OOtmCil oJ Stale tI111eA the Budget i. under consideration. 

(Sd.) WILLINGDON. 

Viceroy and Q()f)emor General." 

(The Messages were received by the Council standing.) 

COMMITTEE ON PETITIONS. 
THE HONOURABLE THE PRESIDENT: As the House knows, at the 

beginning of each Session it is my duty to appoint a Committee on Petitions. 
I am proposing to make no change on this occasion and the following Honour-
able Members having kindly consented to serve are appointed a.s follows: 

The Honourable Mr. G. A. Natesan as Chairman of the Committee, and 
the Honourable Sa.rdar Charanjit Singh, the Honourable Diwan 
Bahadur G. Narayanaswami Chetty, the Honourable Mr. Ali 
Baksh Muhammad Hussain and the Honourable Mr. Syed Abdul 
Hafeez as Members of the Committee. • 

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE 
TABLE. 

SECRETARY OF THE COUNCIL: Sir, in pursuance of rule 25 of the 
Indian Legislative Rules, I lay on the table copies of the following Bills which 
were passed by the Legislative Assembly at its meetings held on the 3rd, 12th, 
17th, 22nd and 24th February, 1932, namely: 

- A Bill to amend the Indian Companies (Amendment) Act, 1930, for a 
certain purpose. 

A Bill to repeal the Employers and Workmen (Disputes) Act, 1860. 
A Bill to amend the Indian Finance (Supplementary and Extending) 

. Act. 1931, for a certain purpose. 
A Bill to extend the operation of the Wheat (Import Duty) Act, 1931. 
A Bill to define and amend the law relating to part.nership. 
A Bill to provide for the fostering and development of the wire and 

wire nail industry in British India. 
A Bill further to amend the law relating to the fostering and de~elop

ment of the bamboo paper industry in British India. 
B 



CODE OF CIVIL ,PROCEi>t7RE (AME:NDME:NT) BILL. 

, THE HONOUBABLE Sm BROJENDRA MITTER (Law Member): Sir, 
I move for leave to introduce a Bill further to amend the Code of Civil Proee· 

, dure, 1908,for a certain purpose. 
Sir, this is a non·contentious measure. Difficulties have been experienced 

in securing the evidence of witnesses required in foreign courts in civil cases, 
,foreign courts like courts in France and·G6rmany. We have no provision in 
our' Civil Procedure Code 'for securing such evidence. . This. Bill provides the 
procedure on the lines of the procedure which obtains in England. Sir, I 
need not say a.nything further at this stage. I move~ 

The motion wa.s adopted. 

TIm HONOtTRABLE RIB BROJENDRA MITTER: Sir, I introduce the 
Bill. 

MOTION FOR THE ELECTION 'OF FOUR NON~OFFIctAL MEMBERS 
TO THE STA..1\iDING COMMITTEE ON EMIGRATION. 

THE HONOURABLE 13m BRbJENDRA MITTER (Law Member): Sir, 
with your permission I wish t«>, make a slight amendment in the motion by 

, adding the word " non-official" after the figure " 4 " in the second line. 
I move that this Council do proceed to elect, in such manner as the 

Honourable the President may direct, 4- non-official Members to sit on the 
Standing Committee on Emigratioll. 

The motion was adopted. 

THE HONOURABLE THE PRESIDENT: In accordance with that motion 
I direct that nominations shall be received up till noon on Saturday, the 27th 
Fe brllary .. 

. MOTION FOR THE ELECTION OF'THREE MEMBERS TO THE STAND· 
. ING CO~mITTEE ON ROADS. 

THE HONOljRABLE MR, J: A. SHILLIDY (Industries aud Labour Sec. 
t'etal'Y)": Sir, I move that this Council do' prooeed to the election for the 
financial year, 1932-33, in such method 8'1 may be approved by the Honourable 
tho President, of three Memhersto serve on a Standing Committee for Roads 
:which will be appointed by the Governor General in Council and the consti-
tution and funct.ions of which sha.ll he all defined in the Resolution on Road 

.Development as adopted by the Council of State on t,he 4th March, '1930. 
The Diotion was adopted. 

. ,THE HONOURABLE THE PRESID~"T: In rega.rd to that lIlotion I shall 
later annouuoe the date fQl' nominations a.ll~ for the election. 

( 18 ) 



THE RAILWAY BUDGET .. 

THE HONOURABLE MR. T. G. RUSSELL (Chief Commissioner of RaH. 
ways) : Sir, I have again the honour to present a statement of t·he estimated 
revenue a.nd expenditure of the Governor General in Council for the coming 
yea.r in respect of Railways. This is the third time I have, performed this 
duty. There is a. very old superstition that the third time is lucky. I am 
afraid the Council may not consider that the superstition has been entirely 
fulfilled in this instance, but I trust I shall be able to show that the 
Railways of India. have done their best, in these days of world· wide trade 
depression and the conHequent falling off in traffic, to meet the situation. 

2. As in previous years J propose to give a short resume of the results of 
the last financial year, 1~30-31, broad details of our revised estimates for this 
year and a forecast. of our revenue and expenditure for the year 1932.33, 
finishing with some account of our capital expenditure during the ourrent' 
financial year. and the expenditure proposed for 1932.33, and I will incJude a 
briE'f review of the Ilituation arid a short description of certain railway 
activities which may be of interest to the Council. I shall endeavour to 
avoid the quotation of great masses of figures, leaving Honourable 1tIembel'S 
to study the details given in the Memorandum which will be placed in 
their hands this morning. 

3. When we prepa.red our revised estimate!! for the year 1930-;n for 
presentation to the Council in February of last year we estimated that there 
would be a los8 in the working of commercial and strategic lines combined of 
5·12 crores. The actual loss wa·s 5·18 crores. To meet this ]oss and also to 
pay our contribution to General Revenues it was necebsary to withdraw 10· 92 
crores from the Reserve Fund, leaving a balance of 5·42 crores at t.he end of 
the year. I do not think I need enter into details of the I"easons for t.hese 
results .. Railways,. like all otber undert.akings which depend on t·he prosperity 
of a coUntry for their revenues, have been greatly affected by the genern} trade 
depression and have been working very much under capacity. The expendi. 
ture from the Depreciation Fund was 11·40 cr01'e:;, l~aving 13·92 crores at the 
credit of the Fund at the end of the year. 

4. Coming to the cnrrent year, in framing our estimates of revenue and 
expenditure a yeal'ago we, after very full considerat.ion of the POSitiOIl, decided 
that we were on reasonably safe ground in aU owing for a slight increase over 
1930-31-a vea·r of abnormally low traffic. Unfortunately our hones have' been 
falsified and our receipts are actually considerably worse than "they were in 
1930-31. We now e.stimate theBe from commercial lines at R6· 68 cron s against 
the 101·02 C1'Ol'es allowed for hi our estimates. Although we were unduly 
optimistic in our estimate of receipts we were at the same time unduly pessimis-
tic about our working expenses, and if our anticipations pl'Ove con'ect these 
should be about 3l crores, or 3 "crores excluding crnergencJ dtductions from 
pay, less than we budgeted for-a no mean achievement on the part 9' 
railwa;r administrations. . 

( 19 ). 
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5. As I ha.ve said we now estimate our total receipts a.t 86·68 crores. Our 

total charges, that is, working expenses (including depreciation), surplus profits 
paid to Indian States and Railway Companies, interest and miscellaneous 
oharges, will amount t{) 94·12 crotes, leaving a net deficit of 7·44 crores for 
commercial lines ; and a 10RS of 2·03 ct'ores for strategic lines bringe the total 
loas to 9·47 crores. The balance in the Reserve Fund at the beginning of the 
1.e~r was 5.~ crores. ~f this sum ~7 lakhs is invested in securi.t~e~, which 
It 18 not conSidered adVIsable to realise at the moment. After utihslng 4 '96 
crores of the free balance in the Reserve Fund we have a deficit of 4·52 
crores to make up. It is proposed to make up this deficit by ta,king a tem-
porary loan from the Depreciation Fund of this amount. Despite this, owing 
to our curtailed programme of renewals, the Depreciation Fund will be 
increased by 66 lakhs and will stand at 14·58 crores at the cndof the year. 
As 1 think I have said on a previous occasion, these estimates are pl'Cpared 
before the results of two of the heaviest traffic months of the yenr are known, 
but 1 am afraid I can hold out no hopes that during these months there will 
be any substantial improvement. The approximate l'esults which we get 
week by week show no indication of this. The reasons for t,his heavy faU in 
our receipts are not far t{) seek. Many of the Honourable Members of this 
Council are connected with business and know far more about the reactions 
which the world trade depression has had on India than I do. I shall only 
quote a few figures to illustrate the position. The number of passengers 
carried this year has shown a decline of over 15 per cent. The total number 
of passenger miles has fallen by 14· 7 per cent.-a sure indication that the 
people of India at the present moment have no money to spare for railway 
t,ravelling. As regards goods traffic, the position is the same. Again I shall 
CJ.uote only a few figures. Up to the 2nd of January the Railways loaded 
eighty-three thousand fewer wagQ1lS with coal and coke, a decrease of 10 per 
cent.; twenty-six thousand and five hundred fewer with oilseeds, a decrease 
of 15 per cent.; twenty-two thousand five hundred less under cotton, a 
decrease of 23 per cent. ; two hundred and twenty-nine thousand, or a decrease 
of 13 per cent., of miscellaneou8 full wagons, as compared with the loading 
for 1930·31, itself a' year of abnormally low traffic. 

6. Let me now tum for a moment to working expenses of commercial 
Jines. These we place at 4· 72 crores below last year, despite the fact 
that last year's figures were diminiShed by an a.rrear credit adjustment 
to the extent of 1·66 crores. The actual decrease is, therefore, 6·38 
crorCB, of which about 58 lakhs has been obtained from the emergency 
deductions from pay which were introduced from January. The 
balance of 51 crores represents the result of the endea.vours made by 
Railways to reduce their working expenses. These results have been 
obtained despite the fact that Railways have endeavoured to prosecute the 
activities which were started in the more prosperous years. It has, of course, 
been necessary to slow down in certad.n directions but few of our activities 
have ceased a.ltogether. Railways are like a machine which once having 
gained momentum can be kept going _with the expenditure of very little fuel, 
whereas the stoppmg and starting up again requires a large expenditure of 
power and money. 'We have continued the progressive standardisation of 
railwa.y equipment. We have continued our publicity policy, though on a 
modified scale, and we have not ignored the desll'e which has been expressed on 
many occasions by Honourable Members of this Council that the conditions 
under which our staff work should be improved. It is true that owing to the 
~ous drop in railway earnings-it has not been ~ble to.launch fresh IIchemea 



for the improvement of the service conditions of the staff; nevertheless 
appreciable progress has been made with the schemes to which I referred last 
year, namely, 

(i) The introduction of the Hours of Employment Regulations ; 
(ii) Acceleration of payments of sa.laries and allowances; 
(iii) Removal of the legitimate complaints in regard to the raising and 

recovery of debits ; . 
(iv) Grant of assistance to Railway employees towards the education 

of their children ; . 
(v) Relief of indebtedness; and 
(vi) Introduction of staff benefit funds. 

The Hours of Employment Regulations were given statutory force on tho 
North Western and East Indian Railways with effect from 1st April 1931, &lid 
though it has been necessary, in view of the present financial outlook and on 
a consideration of the recommendation of the Railway Retrenchment Sub-
Committee, to defer their introduction on the Coinpany-managed Railways 
and on the Burma Railways, steps have been taken to introduce them on the 
Great Indian Peninsula and Eastern Bengal Railways with effect from the 
1st April of this year. 

7. The scheme for speeding up payments of salaries and allowances which 
. was introduced last year on one of the Divisions of the East Indian Railway 
has been extended to the HOWl'ah Divii:!ion 011 the same Railway, while the 
Eastern Bengal Railway has quite recently introduced a system for the pre· 
paration and pltyment of wage bills so as to ensure that wages are, as a general 
ru.!e, paid within 7 days of the peIiod to which they relate. 

S. The report of the Traffic Officer who was placed on special duty to 
enquire into the existing procedure en the East Indian Railway with regard 
to fines and debits imposed on the traffic staff was received in March 1931. 
After a discussion with a representative committee consisting of officers from 
all the principal railways in December 1931, orders giving effect to the deci· 
sions arrived at as a result of this discussion were issued to the State-managed 
Railways. The Company-managed Railways at the same time were informed 
of the orders issued to the State-managed Railways. 

9. The Officer of the Education Department placed on special duty to 
frame an estimate of the cost of introducing new rules for the grant of assistance 
to railway employees towards tLe education of their children and to report 
on certain other outstanding questions, such as the standard of education up 
to which assistance should be given and other cognate matters, has completed 
his investigation on the Eastern Bengal Railway and is now can-ying out 110 
similar investigation on the East Indian, Great Indian Peninsula and North 
Western Railways. His final report is expected next month. 

10. I mentioned last year that a new fund called" The Lowl~r Paid Staff 
Loa.n Fund" had been created on the East Indian Railway with the object 
of advancing loans at reasonable rates of interest to the lower paid employees. 
It is now proposed to start a similar fund on the North Western Railway with 
effect from 1st April 1932. 

II. The Staff Benefit Funds to which I also referred last year were intro· 
duced on the State-managed Railways from 1st April 1931. 

12. The Railway Board have made a preliminary exanilimtion of the 
r~endations. of the Royal Commission on Labour in India in 80 far u 
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these affect railways and after discussion with the Agents of the principal 
railways have come to provisional conclusions on points of lesser importance. 
Further discussion of the remaining matters which concern railways will take 
place in April next, after which the final recommendations of the Railway 
Board will be submitted to the Government of India.. 

13. I think the Council will expect me to give in some detail the measures 
w-bich have been taken to meet the situation created by the serious falling off 
in traffic with consequent reduction in earnings. I have ah-eady referred to 
the results of this year's working. Soon after the commencement of this 
financial year, I might say even bef~re the commencement of the year, we 
saw that our anticipations of traffic were not likely to be fulfilled and that it 
would be necessary to take drastic steps to reduce the gap between receipts 
amI expendit.ure. This could only be done in two ways, by decreasing our 
expenditure alld increasing our receiptR. I shall deal first with the efforts 
made to decrease expenditure. We have had several discussions wit.h the ad. 
ministrations of our major railways. At these we have emphasised the absolute 
necessity of cutting down eveJ'y item of expenditure to the absolute minimum, 

. but at the same time streRRing that any steps which were taken must not 
endanger the safety of the travelling public. An intensive economy campaign 
was inaugurated on every railway, each railway pooling its ideas with other 
railways. The result has been, as I have stated, a reduction of 5f crores with· 
out allowing for any of the savings obtained from the temporary reduetion in 
the emoluments of the railway staff. The main sources from which the saving 
has been obtained are reduction in the consumption of fuel and consumable 
stores, cutting down maintenance of station buildings and staff quarters to 
the absolute minimum, cutting down train mileage to absolute essentials, 
the abolition and holding in abeyance of a large number of superior posts. On 
state-managed Railways 169 posts havtf either heen abolished or held in 
abeyance. On Company-managed Railways '24 posts have been abolished 
and 44 left unfilled. Compensat-ory allowances and special pay have been 
reduced or abolished. We feel that in a time of national emergenoy such as 
at present, it is quite fair to ask our officers and staff to do additional work 
without the additional remuneration which they might expect in more 
prosperous times. A large number of ataft have been reduced, either by not 
filling vacancies or by actual discharges. Finally the emergency deduction 
in pay, whioh came into force from 1st January of this year, is expected in a full 
year to save 2·38 crores. . 

14. 'Before leaving this subject I f'hould like to acknowledge our indebted. 
ness to the Railway Sub·Committee of the Retrenchment Advisory Committee. 
When the Committee started work ret.renchment was in full swing and all 
Railways and the Railway Boa.I'd continued independent investigations into 
the possibilities of furt.her economy while the Committee was at work. This, 
however, did not deter the Sub·Committee who went into the whole ques-
t.ion with gree,t thoroughnesA wit.hin the limited time at their disposal. Their 
recommendations have received our very careful consideJ'ation, and from the 
budget papers, which win be circulated to Honourable Members, it will be seen 
that in the great majority of cases their recommendat·ions have been adopted 
with little 01" slight modification. In some cases it has been found possible 

. togo beyond the l'6commendations of the Committee. In other cases, of course, 
it has not been con~idered advisable to go quite so far. In one very important 
matter-that of cuts in pay of railway staff-we have, while obtaining a larger 
reduction, not adoyted the method r:ecomme!lded by the Committee, though 
we ~!\ve . &sl8oommended by the~ appUed the out to all staB.. Th.ct 
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concluding recommendation of the Committee was the appointment. of a BmaJl 
COmmittee, m8.inly compoSed of financial and railway experts; t{) undertake· a. 

· fuJI enquiry into the detailed working of the various departments of Railway 
Administrations. Immediately after the report was received the Government 
of India made every endeavour to obtain tJuitable personnel for such a Com • 

.. mittee with the intention of carrying out the enquiry thitJ cold weather. It is 
· to be l'Cgretted that owing to the urgent preoccupations of the leading railway 
and financial eXp!'ll'ts in the present very difficult times, the efforts made to get 

· together a. suita.ble Committee were unsuccessful, and it has been necessa.ry 
t{) postpone the constitution of the Committee until next year. 

15. On more than one occasion the presentation of the Railway Budget 
. has been referred to in another place as the annual meeting of the sharehold~ 
of the State Railways of India, and while shareholders look to their Board of 
Directoft! for a report showing how their property is being managed Honour-
able Members, in their capacity as representatives of the general public, are 
also undoubtedly interested in the charges the public have to pay when using 
the railway. In a year of falling revenues, when rigid economy and severe 

, measures of retrenchment have been forced on railways, other m~ which 
will have the effect of increasing revenue have also to be considered. Here 
we come up against two schools of thought; one suggesting reduced rates and 
fares as providing an incentive to traffic, the other considering an enhancement 
in rates and. fares as being a Dlore satisfactory expedient. When I last address· 
ed this Council, I said that I was in the unhappy position of having to announce 
that it would be necessary to increase certain of our rates. I, however, gave 
this House an assurance that any changes we made would be done with due 
regard to the trade of the country and said that care would be taken not to 
impose rates which would press too hardly on any particular section of the com· 
munity. I think we may reasona.bly claim that this assurance has not been dis· 
regarded, in so far that such alterations as have been made in our rates and 
fares within the last twelve months have been fairly and evenly distributed 
so as to make their incidence felt as lightly as was possible in the circumstances. 
Honoura.ble Members are no doubt aware of the enhancements that have been 
made, and I propose, therefore, to refer only to the more important of these, 
so as to give this House some idea of the additional revenue, we believe, we 
will get as a result of the actio~ taken. The inorease in passenger fares 

. 2 N on most of the principal rtl.ilways was estima.ted to give us 
1 Ot>N. about 109 lakhs more in a norma.l year; on luggage and 

parcels, the rates were put up by aboat 15 per cent. giving us increa.sed 
revenue approxima.ting to 62 lakhs; and in the case of cO:lol we hope to 
get 60 lakhs by the surcharge of 15 par ceat. which ha:l elfe:::t from 15th 
January last. From certain other minor chan,ges which individual railway" 
considered it was possible to make in the scale of terminal cha.rges, ill 
the freight rates on petrol, jaggree, sug,ll'- i\nd a few other compa.rativdly 

.. unimportant commodities, and by the withdrawa.l or modification of some con. 
cession rates, the additional revenue anticipated approximates in a full year to 
105 lakhs. In considering the desirability or otherwise of these enhancements, 
we have not been unmindful of the obligation that rests on Railways to do 
nothing tha.t would impede the free movement of traffic, but, on the contra.ry, 

. to assist whenever an opportunity offers by reducing rates to secure tra1Jic 
that is not likely otherwise to move. To illustrate this point, I may refer to 
the substantial reduction in the freight rates on wheat anl wheat flour made 
by the North Western Railway Administration in May la<Jt year, when it was 
found that ~he parity of wheat prices in India was considera.bly a.bove the poiRt 
at which export was possible, and export was desirable in order to reducetbe 
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large surplus of wheat in the oountry whioh tended to keep prices doWn at a 
level that was proving unremunerative to the grower. In the event, the reduo-
tion made proved of no avail, as world prioes slumped substantially and In.diim 
wheat prices continued to be above world parity. Although over 250 thousand 
tollII were carried to Karachi during the period the reduced rates were in opera-
tion, export overseas was negligible; and the only pra.ctical effect of the reduc-
tion was to divert to the sea route for shipment to Indian ports traffio whioh 
would normally have been carried by railway at the ordinary rates. On the 
a.ssumption tha.t the qua.ntity railed into Karachi ,*,mld have moved to that 
~rt in any case, the reduction in railway freights led to a loss of revenue esti-
mated at about sixteen lakhs. Incidentally, this instance seems·to indicate . 
that the suggestion that lower freight rates will bring increased revenue for rail-
ways must be subject to.certain important qua.lifi.cations, not the least of which 
is that untess the margin available for a reduction to facilitate movements 
is substantial, any reductio~ made is a needless sacrifice of revenue to be 
deprecated at all times and particularly now when, owing to a world wide 
depression in trade and other causes, the financial poBition of railways is not 
such as to justify experiments in freight reductiOIlII. I think also that the 
general indications are that, taken as a whole, railway rates are not on the 
high side, and their incidence on the free movement of traffic is not very appre-
ciable. Having said this, I should like to assure Honourable Members that 
these views are not a prelude to any contemplated action for a further enhance-
ment in rates and fares, although we would be unmindful of our obligations for 
the solvency of the railway system of this country, if we neglected to take any 
~portunity that may present itself of adjusting rates and fares to obtain in-
creased revenue either by reductions when these are proved to be necessary or 
by enhancements where such action appears to be indicated. 

16. I have now to as:mme the role of a prophet and endeavour to make a 
forecast of our receipts aud expenditW'e for 1932-33. Like most prophets I am 
tikating on very thin ice and am almost certain to fall through the ice and be 
drowned. It is quite impossible to say whether we have reached the trough 
of the wave of depression. All we can say is that we are very far off the crest 
of a wave of prosperity. I do not think it is safe to asswne that there will be 
any increase in the volume of traffic over that of the present financial year, and 
the only increase which we can expect in our receipts will be from the increases 
in rates a.nd fa.res which we have introduced this year. On this a.sswnption 
we estimate our gross traffic receipts from commercial lines at 86'57 crores 
808 compared with our revised estimate of 85· 55 crores for this financia.l 
year. In est.imating our working expenses we are on slightly safer 
grounds. We know what railways have already done. We place these at 
6O~81 crores against 62·69 crores our revised budget estimate for this year. 
Both these figures include our contribution to the Depreciation Fund. 
Of this reduction of 188 lakhs we get about Ii crores from the emergency 
cut in pay after paying 22lakhs to the Income-tax Department; so excluding 
this we expect to bring down our working expenses by another 38 lakhs. 
Honourable Members may not think this is a very great achievement, but 
I would explain that the surcharge on coal freights affects our working 
expenses to the extent of 37 lakhs. This, of course, also appears on the 
receipt side. Further, 25 lakbs additional has to be found for the Deprecia-
tion Fund, and finally increments in pay of staff and staff required on new 
lines will amount to about ha.lf a crore. After allowing for the abnormal 
ptuity pa.yments this yaar, W6 ma.y saytha.t our Budget provides 
for a. decreaae of 11 orores over the reduction on' this year's working 



mE llAILWAY BUJ>GET. '25 

of about 6 crores. It may be possible by further economies to increase this 
figure a.nd we will continue to explore any avenue of economy, but I am sure 
the Council will reo.lli!e that indiscriminate economies in working may very 

. well result in a loss'in that they may be reflected in a larger reduction in 
receipts. 

17. It remains now for me to give an·accountof our expenditureundeT 

. c..pital and Depreciation Fund for the current year and to place befOl'O the 
Council our programme for the ensuing year. In preaenting the prog1'&DlD18 of 
works for 19a1-32 I estimated that our total expenditure would amount to 
21· 70 crores. or allowing for a rednction in stores balances of 2 crores, a net 
cash expenditure of J 9-70 crores. By the exercise of the most.rigid eoonomy 
and cutting down all but absolutely eBSentia! works it has been found possible 
to reduoe this figure to 16·60 crores, despite the fact .tht we have opened 
or hope to open 406 miles of new railways this financial year. The ~ore im-

. pQJ'Jtant oj these are the-
Chittagong-Dohazari.. . 25 miles. 
Raipur-Parvatipuram, a section .of the Raipur-

Vizianagram line thus completing the line 
hom Raipur to Vuianagram 74 mue..· 

Kalukhali-Bhateapa.ra . • 53 miles_ 
Dharwa-Posad. • .. . 43 mi1ea. 
Sind Left Bank Feeder Railways • 120 miles. 
Chinvasalem-Vriddhacha1a.m . . 32 miles. 
and the Pollachi-PaIghat • 33 miles. 

18. Our activities in open line works, as was only to be expected, have 
not been very spectacUlar; we have concentrated. on keeping our tra.ciL, 
bridges and rolling stock up to the requisite standa.rd. 

19. Our programme for 1932-33 has been still fJ.U1;her curtailed and webave 
only been able to provide 91 crores, after allowing for a further red.uctianin 
atores balances of Ii crores. .An allotment of 101 la.khs will pra.cti~ cOUt-
plete all new lines under construction, or a total of 173 miles. The rem';nd.el-
will be spent, as was done last year, on essential open line works. None 
of these are of great magnitude, but I may mention 3 of them-the Gorai 
Bridge on the Eastern Bengal Railway, the Barakar Bridge on the East Indian 
Railway and the Betwa Bridge on the Great Indian Peninsula. Railway. None 
of these works, in the interests of safety a.nd also of economy, could be .post-
poned longer. Our expenditure on rolling stock will be limited to It crores. 

20. I trust that my review of the situation a.nd the figures which I have 
placed before the Council will not lead to a spirij of too great pessimism &8 
regards the future of India.n Railways. India, like all other great countries 
throughout the world, is passing through troublous times a.nd it W&8 not to be 
expected that the Railways would escape, but I for one feel confident that when 
better times do return the IWilways will be the first to feel the effect. Leesons 
lea.mt during this period of economy and retrenchment will bear fruit and lead 
to all the greater prosperity. The Council may rest &8sured. that the Railways 
will be in a position to meet all the needs of traffic when this reaches ita normal 
level once again. 

21. .As is customary, in conoluding my Budget speech 1 wish to bring to 
the notice of the Council the valuable services which the Agents, officers and 
staff of all railways throughout India. have rendered to the country during the 
past year; this has been a particularly trying one; not only ha.ve the emolu-
ments of the staff been subjected. to reduction bnt their immediate prospects 
have been seriously affected. by the economy campaign, through the abolition 
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of many of the higher paid posts, both for officers and subordinates. There 
are several officers who in normal times might reasonably have expected by 
now to have reached the administrative ranks with the higher pay these carry, 
but who have had to be content with the lower ranks and lower pay. Much 
the same applies to subordinates. Several of the plums of their services have 
been taken away. No man can face a reduction in his salary and prospects 
with equanimity, but I think I can safely say that unpalatable as these measures 
have been, they have been accepted by practically all ranks as inevitable and 
a.ll are cheerfully carrying out their work as before, with the same keenness 
in theil' search for every possible economy and with the same desire to do 
aU in their power to restore prosperity to Indian Railways. I am glad of the 
opportunity which my presence here gires me of publicly expressing to 1he 
Agents and to all those serving under them the gratitude of the Railway 
Board for their whole-hearted co-operation in what is their and our common 
aim. 

CONGRATULATIONS TO RECIPIENTS OF HONOURS. 

THB HOll'oulLUJLB -raB PRESIDENT: Before I adjourn the Council I 
am glad of an opportunity to tender my own personal congratulations and 
I feel sure the congratulations of the Council as a whole to those of our 
oolleagues who since we last met have been the recipients of honours. When 
I open the Gazette of India. on New Year's Day or on the Birthday of His 
Majesty the King Emperor it is always a source of personal gratification to 
me to find that honours have been given to Members of this Council and I 
always regard them as honours not merely to individuals but also to the Council 
as a whole. My pleasure on the latest occasion was particularly great because 
I think I am right in saying that since this Council was inaugurated there has 
never been a larger number of Members of this House appearing as recipients 
of honours in any particular list. The list is indeed 80 long that I do not", 
propose to make individual references to the honours. But I would remind -,f 

the House that our Leader, Sir Brojendra Mitter, and the Honourable Sir 1q 
John Thompson have been appointed·to and promoted in the Order of the 
Star of India and they are both Knight Commanders of that Order. The 
Honourable Mr. Shillidy has also been appointed to that Order as a Companion. 
It is not the practice here as a rule to refer to ex·Memhers of the Council in 
the matter of honours but the Honourable Mr. Whitt.y was with us 80 very 
recently that I think the House would also like me to refer to the fact that he 
too has been appointed Companion of the Most Exalted Order of the Star 
of India. Sir Philip Browne and Sir David Devadoss have both received the 

. honour of Knighthood at the hands of His Majesty and Mr. B. K. Basu haR 
been appointed a Companion of the Order of the Indian Empire. I tender to 
all those of our colleagues my most warm congratUlations and I know the 
House associates itself with me in that respect. 

While I am on the subject, I think the House will also like me to tender 
our congratulations to one of our colleagues, the Honourable Sardar Bahadur 
Shivdev Singh Uberoi, on his appointment to the Council of the Secretary of 
State for India,-an appointment which he will join short,lv after t.he termi-
nation of this Session. • 

The Council then adjourned till Eleven of the Clock on Saturday the 
27th February, 1932. ' . 




